I11 THE CEITRAL ALMIITISTRATIVE TEIEUHAL,JAIPUR BENCH, JATFIR.,
* ¥ %
Date of Order: 0z.12.97
CF 10/97 (0B 10/96) '
Fapoor Chand Saini, last employed on the post of Fhalasi, Western PRailway,
Jaipur. '
... Petitioner

Versus

“Shri Lalit Menghnani, Zenicr Divizicnal Engineer, Head Quarters, Jaipur, Western

(: \\q

Railway, Jaipur Division, Jaipur.

.+. Respondent

CORAM:
HOMN'ELE MP.SOFAL FRISHIR, VICE ZHATRMAMN
HOM'BLE MR.OLF.SHARMA, ADMINISTRATTVE MEMPEP.
Fer the Petitioner eee Mr.Zhiv Fumar

Fcr the Respondent _ «e« Mr.Manish Phandari

O-R-D-E-R
LER-HOM!PLE- MR 0. F; ZHARMA, - ALMIMIISTRATIVE - MEMEER

In thiz Contempt FPetition n/¢ 17 of the Administrative Trikunals Act,

1585, Shri Fapaor Chand Saini has prayed that contempt of oourt proceedings may

Car

ke launched against the respondent and the respondent zhould ke penalized for
not complying with the crder dated 28.9.9% passed in OA 10/3¢, Fapeor Chand

Saini v. Uni-n of India and <thers.
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2. The dispute in the OA waz whether the applicant had nothéllcmed to join

diuty under the respondent or whether the applicant was himself aveiding joining
duty. In para-% of the Trilunal's order, a directizn was iseued that the
applicant chall veport  for  daty  to the Senicr Divisicnal  Engineer
(Headqarters), Jaipur, within ne wezk from the date of passing of the order
and the Senicr Divisicnal Engineer (Headjuarters), Jaipur, will then issue
aprropriate crder directing the applicant to reporit for dﬁty to the anthority
under whom he will have to wark at the place of posting either at Jaipur o at
any place outside. The rpetiticner's case in this Conktempt petiticon is that
despite these Jdirecticns he has still not been allowed to join Jaty.  In the
feply, the respondent has stated that it was the agp}icaht/ retitioner, who was
avoiding joining dukty. The applicant then filed an affidavit stating that he
has still nct bheen allowed to join dauty. The respondent, Shri Lalit Menghnani,
Senior Divieiconal Engineer (Headjquarters), has filed a counter-affidavit etating
that the applicant /petiticner is insistent <n beiny taken him on duty at Jaipur

and that is why the proklem akcint hie joining Jduty has arisen.

3. The learnsd ccunsel fir the petiticner has stated that in spite of all
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efforts made by the gpetiticner, he has still not keen allowed to join duty
although he is willing to join duty at Jaipur or any other statisn wherever he
may be posted for performing his duties. The learned counsel for the petitioner
now states kefore us that he will take the petitioner alcongwith him to the
Senicr Divisicnal Engineer (Headquarters), Jaipur, tc enakle the petiticnsr to

join duty.

4. In these circumstances, no further acti-sn is necessary in this Contempt
Fetition.  Therefore, the Contenipt Petition ie dismissed.  MNitice iessved is
discharged. If any grievance of the petiticner remains, he shall t_é free to
file a fresh OA.
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